
CENTR*. ADMINISTRATIVE TRIBUNAl., ERNAKULAPI BENCH 

O.A. No. 503 of 1998. 

Wednesday this the let day of Aprii 1998. 

LORAN: 

HONBLE MR. A.%J, HARIDASiN, VICE CHAIRMAN 

HONBLE MR. S.K. CHOSAL, ADMINISTRATIVE MEMBER 

M.A. Karunakaren,S/o Anandan, 
A4d56 years, 
Assistant Postmaster, Thodupüzha, 
residing at MoOlakkat House, 
Thodupuzha. 	 .. Applicant 
(9y Advocate Shri N.R. Rajendren N.sir) 

Vs. 

The Superintendent of Poet Offices, 
Idukki Division, Thodupuzha. 

The Director of POstal Services, 
Central Rgion, Kochi. 

Union of India, represented by 
SacretarV. Ministry of Commuai- 
cátione, Department of Posts, 
New Delhi. 	 .. Respondents 

(8y Advocate Shri Mathews 39 Nedumpara, ACGSC) 

The application having been heard on let April, 1998 1, 

the Tribunal on the some day daliverid the followingto  

ORDER 

HONBL.E MR. A.V. HARIOASAN, VICE CHAIRMAN 

The applicant is a Postmaster, working in Thodupuzha 

Post Office. 

2. 	The Original Application is directed against the order 

issued by first respondent impos$.ng on the applicant a penalty 

of withholding of promotion for a period of two yaare or till 

the date of superènnuation of the applicant Vhichever is earlier. 

Aggried by this,the applicant has preferred an appeal to 

second respondent on 5.2.98. Since the applicant has less 

than two years to reach in the age of superannuation and 

finding that his jur4ors are being conaLdered for promotion 

the applicant haafled this application seeking to quash the 

impugned order Annexure A-i. 
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When the application ce up for hearing the learned 

Additional Standing Counsel appearing for the respondents 

State9 thàt,it wou:re appropriate if the appeal is con-

sidered and disposed of by the Appellate Authority before 

the matter is reviewed by this Tribunal,and that the appli-

Cation may be disposed of with a direction to the second 

respondent, to. consider and:dispoas of the appeal within 

a reasonable time stipulated by the Tribunal. The Larnad 

counsel for the applicant also agreed that the applicion 

can be disposed of accor.din9ly. 

In the lighto? what is stated above, the application 

is disposed of with a direction to the respondents to oonsider 

the appeal made by the applicant on 5.2.98 against the, impugned 

order of penalty in accordance with law and to giva the 

applicant a reasoned order within a period of si* veeks from 

the date of communication of this order. No cüst8. 

Dated, let April, 	8. 
	

_Aj  
S.K. 	 RV, HARIOASAN 

ADMINIS 	 VICECHMRfiAN 



LIST OF ANNEXURE 

AnnexurE A—i : memo No. F6-1/96-97 dated 2-1-8 issued by the 
1st respondent. 


